GOVERNMENT OF INDIA
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(DEPARTMENT OF PERSONNEL & TRAINING)

LOK SABHA
UNSTARRED QUESTION NO. 2237
(TO BE ANSWERED ON 04.03.2020)

ISSUANCE OF G.O. TO IAS OFFICERS

72237. SHRI KANAKMAL KATARA:
SHRIMATI KESHARI DEVI PATEL:

Will the PRIME MINISTER be pleased to state:

(@) whether despite repeated issuance of Government Order (G.0.) to the IAS officers, the
protocol is not being complied with in Uttar Pradesh and Rajasthan;

(b) the steps being taken by the Government in this regard;

(©) the details and the number of such complaints received by the Government including
from Rajasthan;

(d) the action taken by the Government thereon and the details thereof;

(e) whether the Government proposes to take any steps to issue strict instruction to IAS
officers;

63) whether a incident of an IAS-DM/collector, Rajgarh, Madhya Pradesh reportedly hiting
some demonstrators during a demonstrations/Dharna has been reported;

(@) whether the Government is likely to take any suo moto action against such ofﬁce1s
selected by the UPSC who openly violate the laws;and - - - =

(h) the penal provisions for such officers?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH)

(a) to (e): The All India Services (Conduct) Rules, 1968 provide for observance of
proper procedure by IAS officers in official dealings with Members of Parliament and
State Legislatures. Government vide Office Memorandum No. 11013/4/2011-Estt.(A)
dated 01.12.2011 had issued comprehensive guidelines regarding official dealings
between the Administration and Members of Parliament and State Legislatures and the
same have been reiterated from time to time. Chief Secretaries of all States and Union
Territories has also been requested to circulate these instructions to all State Government
officials and sensitize them to their duties and obligations in this regard and to review
implementation of these instructions periodically. Recently, Government vide Office
Memorandum No. 11013/4/2018-Estt. A-III dated 10.02.2020 have once again requested
all the Ministries / Departments to ensure that these instructions are followed by all
officials concerned, both in letter and spirit and that violation of these guidelines will be
viewed seriously. Copies of the guidelines are as given in Annexure-A.
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Details of such complaints received during the period from 01.04.2018 to
29.02.2020 and action taken by the Government are as given in Annexure-B.

(f):  The Government of Madhya Pradesh has informed that a P.LL bearing W.P.
No0.1699/2020 had been filed before the Hon’ble High Court of Madhya Pradesh at
Indore Bench regarding the alleged action of Collector, Rajgarh in enforcing the
prohibitory orders on the crowd gathered on 19.01.2020.

(g): As per Rule 2(c) of the All India Services (Discipline and Appeal) Rules, 1969,
‘Government” means — (i) in the case of a member of the Service serving in connection
with the affairs of a State, or who is deputed for service in any company, association or
body of individuals whether incorporated or not, which is wholly or substantially owned
or controlled by the Government of a State, or in a local authority set up by an Act of the
legislature of a State, the Government of that State; and as per Rule 2(c) (ii) of the AIS
(D&A) Rules, 1969, in any other case, the Central Government. Therefore, Government
of Madhya Pradesh is the Competent Authority for taking action for misconduct against
IAS officers working with the Government of Madhya Pradesh.

(h):. Penalties as prescribed under Rule-6 of the All India Services (Discipline and
Appeal) Rules, 1969 may be imposed on IAS officers, for violation of All India Services
(Conduct) Rules 1968, after inquiry.
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Annexure-A to Lok Sabha Unstarred Question No. 2237 for answer on 04.03.2020 -

B NG, 110137472018-Estt-A=III—
Government of India
 Ministry of Personnel, Public Grievances and Pensions

Department of Personuel & Training
Establishment Division

North glock, New Delhi
Dated |0 February, 2020

OFFICE MEMORANDUM

Subject: Official dealings between the Administration and Members of

Parliament and State legislatures - Observance of proper
procedure.

The Members of Parliament and State Legislatures, as the accredited
representatives of the people, occupy a very important place in our democratic
set-up. In connection with their duties, they often find it necessary to seek
information from the Ministries/ Departments of the Government of India or
+he State Governments, or make suggestions for their consideration or ask for
interviews with the officers.

2 The guidelines concerning official dealings between Administration and

Members of Parliament and State Legislatures have been issued by the
Ministry of Personnel, Public Grievances and Pensions and being reiterated
from time to time. The provisions of the Central Secretariat Manual of Office
Procedure regarding prompt disposal of communications from MPs have also
been reiterated from time to time. However, keeping in view the instances of
occasional non-observance of the above guidelines, a need was also felt by the
Committee of Privileges of the Lok Sabha for consolidating and reiterating the
existing instructions. Accordingly, revised comprehensive guidelines were
issued by this Department vide Office Memorandum No. 11013/4/2011-
Estt.(A) dated 1st December 2011 (copy enclosed). A copy of former Secretary

(P)’s D.O. No. 11013/4/2011-Estt.(A) dated gtr Qctober, 2012, O.M. No.

11013/2/2012-Estt.A dated 19.11.2014, O.M. of even No. dated 7.02.2018 and

11.10.2018 reiterating the said instructions are also enclosed for ready

reference.

B- Instances have come to the notice of this Depértment on violation of
protocol Norms laid in the guidelines. Therefore, all the Ministries/
Departments are once again requested to ensure that instructions issued
through aforementioned communications are followed by all officials
concerned, both in letter and spirit. Violation of these guidelines will be viewed
seriously.
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3. Chief Secretaries of all States/ UTs are also requested to circulate these
instructions to all State Government officials at the State/ Division and District
levels and sensitize them with regard to their duties and obligations in so far as
the movement of Members of Parliament in general and more particularly
during Parliament sessions. It is also requested to periodically review
implementation of these instructions.

4. Hindi version will follow ; : .

(Umesh Kumar Bhatia)
Deputy Secretary to the Government of India
Tel: 011-23094471

Encl: As above.

VTo

1. The Secretaries of All Ministries/Departments (as per the standard list)
2. Chief Secretaries of all States/UTs (as per the standard list)

Copy to:
1l Rajya Sabha Secretariat/Lok Sabha Secretariat, New Delhi.
28 PSO to Secretary (P)/Sr. PPS to Establishment Officer/Sr. PPS to AS

(SRK), PPS to AS (LR)/PPS to AS (SC)

All Divisional Heads of DOPT

All Under Secretaries/Section Officers of DOPT

NIC, Department of Personnel & Training, North Block, New Delhi [ for
tploading the same on the website of this Ministry under the Head
Notifications >> OMs & Orders >> Establishment >>-CCS (Conduct)
Rules & What's New] ' '

6. Hindi Section, DoP&T:
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No. 1101314/2011-Estt. (A)
Governmsent of India )
#Minlstry of Parsonnel, Public Grisvances and Penafons
(Departmentof Personneland Training)

North Block, New Delhi.
G61* Decamber, 2041

OFFICE MEMORANDUM

Subject: Gificial daslings batwe,en-_me Administration and Membars of
: Parilameni and Stats Leglslatures - Observance of proper’
procedure,

The Members of Parliament and Siate Legislatures as the accradited
-representatives of the psople cccupy a very Important place in our
democrgtic set-up. In connectlon with their dutles, they ofien find it
necessary to seek information from the Minisiries/Departments of the
Government of Indla or the State Governments, or make suggestions for thelr.
consideration or ask for interviews with the officers. Certain weli-racognizs
principles and convzniions to govern the relatlons betwsen the Mambers of
Parltament/ State Legislstures and Govarnment servants have already beasn
estzblishad. ;

2. , Reierence is invited to the guidelines concerning the official dealings
petween Administration and Mempers of Parllament and Stats Legislatures
which were issued by the Cablinet Secretariat {Depariment of Personnel and
Administrative Reforms, In ths O.M. No 25/18/64-Estt. (A} dated 08.11.1874).
The importance of adhersnce to thess guidelines wsas relterated In the
Depariment of Fersonne} znd Tralning’s O.M. No. 11013/6/2005-Estt. (A)
dated 17.08.2007. The provisions of ths Central Secretariat Mznual of Cffice
Procedure regarding prompt disposal of communications from MPs have also
been rsiterated by the Depariment of Administrative Reforms and Pubilic
Grievances. The Minister of Stats for Personnel, Public Grisvances and
Pensionsz has also written to all Minlsters In this regard vide D.O letter dated’
6™ tday, 2011, requesting that a mechanism may be set up to periodically
monitor progress in disposal of rsferences received from Members of
Parliament.

3- Some jnstances of non-adherence to the existing guldelinas hav
brought to Govarnment's attentlon by Members of Parliemeniand a ne
béen felt for again sensiiizing all administrative authorities concerned.
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4, The Central Secretariat Manual of Giflcs Procedure provides following

" instructions for prompt disposal of letters from Members of Parliament:-

Corrzspondanca wlth Members of Parllament -

(1) Communiecations raceived from & Memper of Parliament should be
attended to-promptly. ’

(2) Whers & communicatlon Is addressed to a Minlstar or a Ssoretary
to the Government, ltshould, as far as practicable, be replied ta by
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. the Minister or the Secretary himself as the case may bs. Where it
is not practicable for the Minister to reply, a reply should normally’
be issued under the signature of an officer of the rank of Secrstary
to the Government.

(3) Whera a communication is addrassed te the head of an atiachsd
or subardinate office, Public Sector Undertakings, Finaaclal
Institutions (Including nationalized banks) Divislon/Branch in
charge in a Minlstry/Department/Organization, it should bé replied
to by ithe addressee himself. In such cases, care may be taksen to
ensure that wherevar policy Issues are involved, approval of the
eompetent authorlty is obtalnad before 2 reply Is sent. [t shouid,
however, be ensured that the minimum level ai which such raplies
are seni o Mamber of Parllament Is that of Under Secreiary and
that also In a polite letier form onty.

{¢) Informatian sought by a Member of Parliamseni shouid bs supplied
unless it Is of such 2 nature that it would have bean denled to him,
f similar information had been sought In Parllament.

(5) While corresponding with Members of Parllament, It should be
ensured that the Istier Is leglblse. Pre-printed or cyclosiyled
replies should be scrupulously avoided.

(6) In case a reference from an ex-member of Parliamsniis addressed
to a Minlster or Secretary, raply to such reference may be sent by
the concerned Divisional Head after obtaining approval of ths
Secretary of Ministry/Department.

In case the raferance is addressed to a lower levsi afficer,
reply to such reference could be ssnt by the officer on his own in
nen-pelicy cases and after obtalning approval of the higher
zuthorities in policy cases. Here alsg, It may be ensursd that the.
minimum level at which a reply is sent Is that of an Under
Secretary and that too In a polite letter form cnly.

Prompt response to letiers recalved -

(1) Each communication recelved from the Member of Parllament, &
member of the public, a recegnized assoclation or a public bedy
will be acknowledgad within 15 days, followed by a reply within the
next 15 days of acknowledgement sent.

(2) Where a delay is anticlpatad In sending a final reply, or, where the
Infarmation has to bs obtalned from another Minlsiry or another
offlce, an interim reply may be sent within a month {(frem;the date
of receipt of the communication) indicating ths possible data by
which a final reply can be given.

(3) If any such communication Is wrangly addressad io a depariment,

It should be transferred promptly (within a wesk) o the
appropriats department undsr intimatlon to the parly concerned.’

5, The =aforeszid guidslines also cover Ofiiclal dealings betwsaen
Adminisiration and = Members of Parllament/Stata Legislatures. In this
context, attsntion is zlso Inviied to Bule 3(2A) of All India Sarvice (Cenduct)




B

Rule, 1968 and Ruls 3-A of Central Clvil Service {Conduct) Rules, 1964 which
provide as follows:-

Every member cf the service shall in-the discharge of his duties act In &
courfeous manner and shall not adopt dilatory tactics in his dealings with the
public cr ciherwise. :

The existing Instructloans ara hereby appropriaizly s t ngthened to
emphaslze the basic principles to be borne in mind by i ovarnment
servants whlle Interacting with the Mambers of Parlia er‘t and State

Leglslatures. These are as follows ;-

(i) Government servants sticuld show courtasy and consideratlon to
Members of Parliamant and Stats Legislatures;

{1} whiie the Goverriment servants should consider careful!y or listan
patlently to what ths Members of Parliament and of the Stz
Leglsla*uros may havs to say, the Government servant should always
aciaccording to his own best judgment and as per tha rulss;

(i) Any devlation from an appolniment mads with a Member of
Parliament/Siate Legislalure must be promptly explained to him to
avold any possible Inconvenience. Fresh appointmant should be fixed
In consultztion with bim;

(Iv) An offlcer shoulc be meticulously correct and courizous and rlse to
recelve and see ofi 2 Membar of Parllament/State Legisiature visiting
him. Arrangemenis may be mads to recelye the Members of Parllament
when, after taking prior appcintment, they visit the officer of ths
Government of India, Btate Govarnment or local Governmant.
Arrangements may ziso be made to parmit entry of vehlclss of the
Members to thsse Offices subject to security requiremenis/restrictions;

(v} Members of Parliament of the area should invariably be Invited to
publle functions organized by a Govarnmeni offlce. Proper and
comfortable sealing arrangements at public functlons and propar
crder of seating on the dafs should be made for Membears kezping In
view the fact that they appear above officers of the rank of Sscretaries
to Government of India In the Warrant of Precadence; The Inyitzticn
cards and mesdia events, i organized for the furction held In the
constituency, wmay includs the names of,.the Mazmbars of that
constituency who have confirmed participation in these functions.

It is clartfied that I & constituency of any tember of Parliamant Is
spread over more than one District, the M.P should invariably be invited
to ell ths functions held In any of the Districts which are part of hislher
constituency;

(vl) Wherea any mseting cenvened by the Government is to be attanded
by tembers of Parliament, speclal care should bs taksn to see that
notics is given to them Ingood time regarding the date, time, venus eic.
of the meeting. it should also be ensured that there Is no slip in any
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matter of detail, howaver minor lt msy ba. It should nspeclai*u be
ensured that-—--" -

(2) intlmatlons regarding public meetingsifunctions are sani
" through speedisr communicatien devices to the #.Ps, so that
they reach tham wellin Hime, and

{b) tnhat rzcaipt of Infimatlen by the M.P is conflrmed. by the |

officer/official concerned;

(vii) Letters from Members of Parliament and Mempsrs of Siate
Legislatures must be promptly acknowledged, and a reply sent at an
approprlate level expedidously as per the relsvant provisions of the
Cantral Secreiariat Manuz|of Office Procedurs;

(viil) Information or statistics relating to matiers of Iocal imporiance
musgt be furnished to the MPs aand MLAs when asked for. The
inforfation so supplled should be spacific and answer the golnts
ralsed. A soft copy of the information should also be sent to the
Member via e-masll;

(ix) If ths informatlon sought by a Member of Parllament cannat bz
glven and Is to be refussd, instructions from a highar authority should
be taken and the reasons for not furnishing the information sheuid be
givenin the reply;

{x) Wherever any letter from a Member of Parllament is in English and
the reply is required to be glven in Hindi In ierms of the Cficial
Languages Act, 1963 and the rulss framad there under, an English
translation should also be sentalong with the reply for the canvenlence
of such Mempers of Parliamant from non Hindl speaking areas;

(xiy References from the Commiitees of Parliament must be attended to

romptly;

(xii) The cfficers should notignore talephonic messages left for them by '

the Mambers of Parliament/Stats Leglslatures in their absence and
should try to contact at the earllest the Mamber of Parllament/State
Legislature concerned. These Insiructions also Include SWS and e-
mails rescelved on officlal mobile tslephones which a;so should be
replied to prompgtly and on priority;

{xiii) All Minlstries/Departments may ensure thal the powers of
Members of Parliament/State Leglislaturss as Chalrpersons/ Members

of commitiess under various Centrally Sponsored/Central Ssctor |

government schemes ars clearly and adequately defined; and

(xiv) A Governmsnit servant should not approash MPs/MLAs idor
sponsoring his individual case as bringing or atiempting to bring
pelitical or non-offlciat or other outside influencs is prohibited under
tha conduct Rules e.g. Rula 18 of the All India Service (Conduct) Rules,
1568 and Rule 20 of the Central Civil Services (Conduct) Rules.
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6. All Ministries/Depariments are requested to ensure that the above
baslc principles and Instructions are followed by all officlals concerned,
bath [n fetter and spirlt. Violation of the guldelines {ald down on thls subject
will be viewed ssriously.

7. Any violation of rejevant Conduct Rulss in this regard, which viclation Is
established after due enquiry will rendsr the Government sarvant
coricerned Hable for appropriate punishment as per Rule.

=\
C Dy
(C.A Subramanian)
Joint Secretary to the Goverament of ndia

- All the Mlnistrles/Departments of Government of India
Copy to:-

I. Presidents Secretarial/ Vige Presidents Secretariat,

2. PMO/Cabinet Sacretarial,

A Comptroller and Auditor Genaral of tndiz.

4. UPSC/SSSILBSNAANSTMICVC/CIC.

3. Lok Sabhz S=cretaria¥ Rajya Sabha Secratariat,

6.  All Officers/Sections in finistry of Personnal, PG & Pznsion.

7. NIC, DOPT-please upload this OM or this Depanimant’'s weabslis,

Copy salso to:

Chisf Secretariss of all States /| UTs with a requeast to clrculais thess

instructicns to all State Government officlals at the State/Division end
District levels and to periodically review implemeantation.

Che=y

: 2
(C.A. Sabramanlan)

Jaint Secretary to the Government of Indiz




- ' D.O.No.11013/4/2011-tste A { Bl
© 18 Misra e

ot YN
TN NG i LAt

@i aile ulde Reper

3 wififer, | Rreaa gl oM s
Secrelary . wtef =i, 1§ Rl — 110001
Tele * 23094848 i GOVERNMENT OF INGIA
v 23092056 AT s | S LR e

¢ DEPARTMENT OF PERSONNEL & TRAIMING
s 23004500 MINISTRY OF PERSONNEL, PUBLIC GRIEVANGES

AND PENSIONS
NORTH BLOCE, WEW DELHM]I - 110001
Webwta hup Aparsniiny govin
F[)Jer, df?

Beur Chief Secreta ¥

You would be aware that guidelines concerning offictal dealings between
Administration and Members of Parliamerit and State LFg(‘-lthH‘h have bu=n issued by
the Mzmeuy of Personnel, Public Grievances and Pensions. owever, keeping in view
certain instances of occasional non-observance of the above guidelines, (he Committes of
l’nv[leuLs of the 1.0k Sabha recommended consofidation and wileration of the existing
instructions so that all concermed are aware of the sanie. Accordingly, revised
comprehensive guidelines have been issuwd by this Departiment vide Office Memorandum
Nen U013 /4/2011-Lst6A datad 15 December, 2011 Copy of this O.M. was also forwarded
to the Chiel Secretaries of all- the States/UTs vide D.O. letter dated 8122011 from nty
predecessor with the request that these instructions may he cireutaled o all officials of the
State Government for comypliance.

2 A copy of the abave instructions dnled 18 December, 2041 is again enclosed. 1t is
onee again requested that ‘these instructions may be circulated o all officials of the State
Government for connpliance.

3. Some Members of Parliament have brought to the notice of this Department
directly or through Lok Sabha / Rajya Sabha Secretariab that District level officials have
not been showing them due regard and courlesy. This has also been raised in the recent
meeling of the Committee on violation of Protocal Norms and Contemptuous Behaviour

3 of Government Officers with Mentbers of Lok Sabha constituted by the Hon'ble Speaker,
[tis, therefore, advised that implementalion of the above mentioned iustructions are to be
paricdically reiterated and reviewed in the Conferance of District Magistraltes / Collectors |
an'l Supertntendent of Policg of your Slates / UTs "’

i, You may please issue nccessary directions lo the district level officers and send a
ccopy to this Department for its onward bransmission to the Lok Sabha Secretarial, as
desired by thent
With regards,
Yours sincerely,

( 87 /\/d-).r\k
Chief Sacretariés of all States / UTs

( As bore Dish ) .
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Tupy alangwith enclasures to:

.. Sh. danjay Kothacd, Sseretary, B/o Adnunisleative Reforms end Public Grievances, Sardas

Patet Bhawan, New Deili with the 1equest to make 1t as ane of the Agenda iems fo

discussing in the Annuzl Chief Secretaiies Conference..

sh. V.R. Ramesh, Joint Secratary, ok Subha Secratarlal (Privilzgss & Ethics Branch,

Parbament Liouse, Naw Delhiw.r.t their O M. No. 12/:1/2012- CaPV dated 13.9.20172.

She Alai Rawat, Secratary (Coardination), Cabinet Secretarial, New Delhi \>
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F.No. 11013/2/2012-Est.A

2 Govemnment of India

Ministry of Personnel,-Public Grievences and Pznsions
Depertment of Personnel & Training
Establishment Division
Morth Block, New Delhi
Dated November 19,2014

Subject: Official dsalings between the Adminisiration and Members of Parliament and
State legislatures — Observance of proper procedure. .

The Members of Parliament and State Legislatures as the accredited representatives of the

people'ccoupy & very important place in our democratic set-up. [n connection with their duties,
they often find it necessary to seek information from the Ministries/ Deperiments of the
Government of India or the state Governments, or make suggestions for their consideration or ask
for interviews with the officers.
2. The guidelines coricerning official dealings between Administration and Members of
Parliament end State Legislatures have been issued by the Ministry of Personnel, Public
Grievances and Pensions end reiterated from time to time. The provisions of the Central
Secrstariat Manual of Office Procedure regarding prompt disposal of communications from MPs
have zlso been reitersted from time to time. However, kesping in view the instances of
occasional non-observance of the above guidelines, & need was felt by the Committee of
Privileges of the Lok Sabhe for consolidsting and reiterating the existing instructions,
Accordingly, revised comprehensive guidelines were issued by this Department vide Office
Memorandum No. 11013/4/2011-Estt.(A) dated 1 December 2011 (copy enclased). A'copy of
former Sscretary (P)’s D.0. No. 11013/4/2011-Est.(A) dated 9" October, 2012 reiterating the
said instructions is algo enclosed for ready reference.

3 The Committes on Violation of Protocol Norms and Contemptuous Behaviour of
Governiment Officers with ivlembers of Lok Sebha in Paragraph 63 of its First Report tabled in
the Lok Sabha on 06.02.2014 has recommended that this Department may sensitise all civil
servants and officials in vaerious Ministries and Depertments particulacly under them for strict
compliznce of the instructions relating o officiel dealings issued in this regard betwsen, the
Administration and the Members of Parliament.

4. The Commitice on Violation” of Protocol Norms and Contemptuous Behaviour of
Government Oificers with Members of Lok Sabha at its first sitting held on 28 October, 2014,
also felt that the consolidated instructions/ guidslines issued by the Depariment of Personnel &
Training (DoPT) on 1 December, 201 [ on Official Dealing between Administration end Members
of Parliament nesed to be again circulated to all concerned Executive Functionaries.

5. - All Ministries/ Departments are requested to ensure that the ehove basic principles and
instructions are followed by all officiels concerned, both in lettsr in spirit. Violation of the
guidelines laid down on this subject will be viewed seriously.

6. Chief Secretaries of all States/ UTs ere requested to circulate these instructions to ali State
Government officizls at the Stats/ Division and District levels -and to periodically review
implementation.

vl
= -
(Jip. Vaidyanathan)
Director (Establishment)
To
1. All Minisiries / Departments (as per standard list)
2. Chief Secretaries of all States / UTs (es per standard list)
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Government of India
Ministry of Personnel, Public Grievances and Pensions
' - Department of Personnel & Training :
Establishment Division B
North Block, New Delhi
Dated 7th February, 2018

OFFICE MEMORANDUM

Subject: Official dealings between the Administration and Members of

Parliament and State legislatures - Observance of proper
procedure,.

The Members of Parliament and State Legislatures, as the accredited
representatives of the people, occupy a very important place in our democratic
set-up. In connection with their duties, they often find it necessary to seek
information from the Ministries/ Departments of the Government of India or
the State Governments, or make suggestions for their consideration or asl for
interviews with the oflicers.

2. The guidelines concerning official dealings between Administration and
Members of Parliament and State Legislatures have been issued by the
Ministry of Personnel, Public Grievances and Pensions and reiterated from time
to time. The provisions of the Central Secretariat Manual of Office Procedure
regarding prompt disposal of communications from MPs have also been
reiterated from time to time. However, keeping in view the instances of
occasional non-observance of the above guidelines, a nced was feit by the
Committee of Privileges of the Lok Sabha for consolidating and reiterating the
existing instructions. Accordingly, revised comprehensive guidelines were
issued by this Department vide Office Memorandum No. 11013/4/2011-
Estt.(A) dated 15 December 2011 (copy enclosed). A copy of [ormer Secretary
(P)’s D.O. No. 11013/4/2011-Esti.(A) dated 9o October, 2012 and O.M. No.
11013/2/2012-Estt.A dated 19.11.20104 reiterating the said instructions are
also enclosed lor ready relerence.

@

3. The Cornmittee on Violation of Protocol Norms and Contemptuous
Behaviour of Government Ofiicers with Members of Lok Sabha in its Second
Report tabled in the Lok Sabha on 4.01.2018 has recommended that the
consolidated instructions/ guidelines on Official dealing between the
Administration and Member of Parliament and State Legislature should strictly
be complied by all the Government servants, both in letter and spirit.

4. The - Committee on Violatdon of Protocol Norms and Contempluous
Behaviour of Government Officers with Members of Lok Sabha in Paragraph 43
of its Third Report tabled in the Lok Sabha on 4.01.2018 has recommended
discouraging and desisting the State Governments to involve Private
companies/ agencies in organizing/ sponsoring functions which
essentially fall under the doraain of State Governments.

Contd.....
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e, W -:56 D All Ministries/ Departments are requested to ensure that the above basic

s pnncxples and-instructions are followed by all officials Concerned, both in letter-

iy d *'and spirit. Violation of the guidelincs laid down on this subject will be viewed
seriously.

~

6. Chief Secretaries of all States/ UTs are requested to circulate these
instructions to all State Government officials at the State/ Division and District

levels and to periodically review implementation.
%ﬁ /E\\%

\htm rupta)
Under Secretary to the (.‘rovernment of India
Tel: 011-23040264

Encl: As above.

To | O]C

1. All Ministries / Departments (as per standard list)
2. Chief Secretaries of all States / UTs (as per standard list)
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F.No. 11013/4/2018-Estt.A-ITI
Government of India
- Ministry of Personnel, Public Grievances and Pensions
Department of Personnel & Training
Establishment Division
Akl

Nortih Blocl, New Delhi

Dated 11 Qctober, 2018

OFFICE MEMORANDUM

Subject: Ofiicial dealings between the Administration and Members of

Parliament and State legislatures — Observance of proper procedure.

The undersigned is directed to refer to this Depariment’s Office Memorandum
No. 11013/4/2011-Estt.(A) dated Ist December 2011 subsequently reiterated vide
D.O. letter dated the October 9. 2012 from Secretary (Personnel), O.M. No.
11013/2/2012-Estt.A dated 19.11.2014 and O.M. of even No. dated 7.02.2018 (copies
enclosed) on the subject mentioned above and to reiterate these instructions for sirict
compliance on the recommendations of the Commities of Privileges, Lok Sabha in its
Sixth Report tabled in the Lok Sabha on 20.12.2017 and Commitiee on Violation of
Protocol Norms and Contemptuous Behaviour of Government Offficers with Members of
Lol Sabha in its Fourth and Fifth Report tabled in the Lok Sabha on 01.08.2018.

All Ministries/ Departments are requested to ensure that instructions issued
wwough aforementioned communications are followed by all officials concerned, both
letter and spirit. Violation of these guidelines will be viewed seriously.

H BN

ity

3. Chief Secretaries of all States/ UTs are requested circulate these instructions to
all State Government officials at the State/ Division and District levels and sensitize
them with regard to their duties and obligations in so far as the movement of Members
of Parliament in general and more particularly during Parliament sessions. It is also
requested to periodically review implementation of these instructions.

1

4. Hindi version will follow

(Nitin Gupta)
Under Secretary to the Government of Indiz
Tel: 011-23040264
Encl: As above.

To

1. All Ministries / Departments (as per standard list)
2. Chief Secretaries of all States / UTs (as per standard list)

Copy to:

Secretary, Ministry of Home Affairs, North Block, New Delhi - with the request

[

to take appropriate action with regard to recommendation at para 44 of Commitiee of
Privileges, Lok Sabha in its Sixth Report tabled in the Lol Sabha on 20.12.20 17 (copy

enclosed).




T

JO "1A0D wod) paAledal jodoy[ 1enn Jsutege jodojold jo uoneoia Juipieday [ parep OnN IPIA-JELIRIDINAS eyqRS YO ‘0
'610T°C181
uo jeuelaroog  eyqes 3o o) seqanpuep ‘sjeiorjo "dIN 919 UOF ‘pAeD dewinyAeli A
papIemIoy uoaq pey 610z 11°ST IO UlLLR pue JeqInpueN “10J09[]0) | UL I WOXl G10TTOLO  Paep
palep J9N9 9pIA  RIIYSTIBYLIA] omsia  Aq swweaFoid  patosuods | aamef e jo Adod papiemiIoy 61022011
JO "JAOD WOl PaAladar poday | enysereyey | Ajjenuss e o) 1oy Juniaur jou JurpaeSoy[ | parep O apia JeLIR)aI09S ryqers o] iE
‘610C¥0°CI
uo JLLILJAI0AS vyqRS MO 0) "dIA 919, U0 ‘ypedweg
pPapaemIo] usaq pey 6102 €0° 172 "WR[[O3] ‘UONBNSIUIWPY JOSIA |V Iq WOl G10T 1091 pajep
pajep  aope]  opia  TjrIeYy / WWRWLILAOD [enud) Aq sojni [od0jo1d | 1ana] € Jo Adoo papiemio] 6102 1070
JO "1A0D wola) paAIaoal jodayy [ LAY JO ooualaype-uou eife-ioul  Juipreday | pajep O 9PIA JRLRISINNG LYqRS o] r
'610C%0°9C ] A
U0 Jele)aloas eyqes o o} ‘edueyqaec "dN 9]q U0 ‘przy
PapIeAIOf U99q pey 610 +0°S0 ‘(NQ) @rensidel msiq Aq epaw ur Ji | mary| MUyS wolj  8102°01° 11 pawep
parep  Jome]  opia aeylg gurzrorqud pue jnpuoo s1y uo uoisiedse | 19 € Jo Adoo papiemiIo) 8107 01°Z1
JO 1A0D) WOy PaAIddal 1i0day Teyrg dunseo Aq wiy Surwegop  JuipieSoy | parep 0N OPIA JLLILIAI0DS Byqeg YO e
"610T°11°8] UO JeLIL)DIIS ‘10T ‘Al €T U0 tunn “10)09[0)
eyqes Ol 01 papIemio) ‘ennq AelipA ys Aq vunn ‘Kouamisuo) "dN 919 UOL] ‘BIPUIDG “JA CAYIpRITIOA[
uasq  pey  GI10T 6091 parep sy ur - KemySry Que[-IoJ  seAa( | 1y woljy 810T°L0°ST parep
19)39] 9pIA ysopeiJ eAypely Jo ysopel undalys oy jo Auownred uonemdneur | 1on9] e jo Adod papIemiIo) 810Z°80° €0
JAOD) AU} WOIJ PAATdAT J10day BAYPRIA] oy 01 Juniaur - jou  JuipaeSoy] | pejep O 9PIA JBLILIOINOS eyqes o7 e
"6102°CO'CT U0 JBLIB)IO9S
BUqeS O 0} PapIemio) “"dIN 9]q UOL] ‘eynuay
Uo9q  pey 61O 10T porep “USepui eIypuy ‘joournyy | epng  jws woll 8107'90°§1  parep
JO19]  ApIA - ysopurg vaypuy ysopu. “ouotssiuioy [edounjy Aq oampeooid | 1an9] € jo Adod papiemiIof {102°90°ST
JO IA0D) woldy PaA1eosal jrodoyy eI puy Jodoid  jo oouvaresqo-uou  JurpieSoy Pajep ON 9pIA JeLIR)AI0AS vyqRS O] ]
‘ON
Uy uondy WITHTS 192[qng SIednaeJg RN

020T°20°6T 01 8TOT'+0° 10 BULIND JELILJOIIIS LYES YO O1f) WO} PIAIOO [09030.1d Jo uoneporA Juipaedoa 3:?:.:.3. Jo sprep(q

0Z0T°€0"P0 WO JOMSUL .10) L£TT'ON UOHSINY PILIL)SUN) BYQES Y0 0} -2INXouuy

SUOISUAJ PUL SIIULAILID) I[N ‘PUUOSIIJ JO AI)STUIIA]




‘00T 001

pajep 19)19] 9pIA ysapel Jejn

-nde)ig ‘ejensideA 1919851
emIy, yso[py ys Aq sdunesw 0}
duiureyad vonewaojur JuiKjddns jou pue

.EZ, 9]q U0 gumey[ Jewnyy
Joysy Ys woll 6I0TTIEC paaep
191191 € jo Adod papiemio) 0Z0Z 10°20

JO JA0D) wWol] PaAIddal jodayl | ysope.enn | sjeo suoyd o) uipuodsor jou Suipiedoy | poiep O 9PIA JLLIL)OI0S vyqus 3O | Tl
‘ueyseley
“J10dau 0} qelung woip uonevdop aIpe)d
paqIEIop e ysiuwing o) pue Iojew -19JU] oY) JO uone[esuro pue ueypseliyg
o) Qunuexs 01 (00T IO TI JO JUOWUIDA0D) “IJJO JND “Alra10as
pajep 10119 9pIA pojsonbar uoaq jeoads (900z :€d) SVI ‘eyeyqg nwy "IN @[qUO[] ‘[emIuag
pey ueseley] jo juowwioAon | ueyiseley] uyg Aq siopo] 0y Ajdor-uou Suipiedoyl | uvwnuer]  uys  wolp  jutedwo) |y
"dIA 2] UO[] ‘[emiuag
010C 11781 uetunuer] Lyg woly 610T°L0°80 paiep
pajep 1919] opIA  ueyseley "W 0} JUBISISSY [RUOSI9 | 19119] © Jo Adoo papiemio) 6107 L0 60
JO IA0D) W0 PIAIRdal J0day | ueyiseley] e oqeieAe  Jupjewr  jou  Fuipieday | parep O OPIA JLLIRIAIAS Lyqes O | (O]
‘6100101 ‘UOISSOS Ul StM
Uo JeLIR)DINAS eyqes O 0} uLWIBIfIR] St ‘GIOT LOE] UO panpayos "dIA Q]9 U0 ‘Trewny|
papieamaof ueaq pey 6102 60°0T JNETEN ISnU,  UonEBpPUNO,  [RIdDUIA | BAIQ SN Wodl  G1OTLOTLT  pewep
paiep  19n9]  op1a ueyiseley wIsig  Jo  Jundaw  jo  uone[eoued | 19339] € Jo Adod papiemio] G107 L0 ET
JO IA0D wod) paAredal joday | ueseley] | 10) suonoanip jo onssi 10] Junsonbayy | parep OM 9PIA ILLILIING LyqeS YO 6
"6102°80°80 ‘ssaadoad
Uuo JelR)OINIS BUqRS O 0} ur semo (eyqes  dO7) JuoweIIR ]  JO "dA 919, U0l ‘[emIuag
papIemIo) uadq pey 6107 L0'C] UoISsag o[IyM aneJeN Isnij], uonepuno,] | uewinue Ly wolj 610 L0°01 pawep
pajep J1ap9]  9p1A  ueypseley [eipull 191SI Jo Apog  JuiuroAon) | 1a319] e Jo Adod papiemio] 6107 L00]
JO "1A0D) WOI) PoAlddar Jodoy | ueseley | oyy jo Funeaw jo JuruoAuod Furpiedoy] | peiep QN 9PIA JLLIR)AINS ByqeS O 'S
'020CC0°ST
U0 JULIRIRIRS  vyqus o 0) "IN 91q UOT] “CIYSIAL pustd ]
papaemio) uaaq pey 610Z°Z1°20 100 RNIYD ‘UONERNSIUIWUPY J0ISIC] 9Y) | uodieyg LYyS Wolj §10T°L0° 1€ pawep
pajep J919] apIA ysopeld 1enn "ysapel Aq ‘sueyper weln jo 90U219Ju0d [0AT | 19)19] ¢ Jo Adod papiemio) §107°80 1
JO IA0D wod) PaAtadal joday Jenn wIsIq Ul uonepAul-uou - Juipaeday] | parep O PIA ILLILIOINAS BUqRS MO L
'020CC0°ST
1 U0 JBHIE)aIfeg  eyqes Mo 0) "dIN 9]Q UOJ] ‘CIYSIA pestld ]
papiemiof usaq pey 10z z1°zo uodieyg S wody §107°L0G1 pawep
pajep Joma] apIA ysaperg Jenn "ysoper "JO0NENIYD ‘UONRISIUTWPY JOLNSI( | 19119] € Jo Ad0o papiemio) 8107 L0'ST




"1odar paqieiap
1] gsmung 0} pue Janew 91}
sufmexs 01 6107'TI'01 poep
10)19] opIA pojsanbar ueaq pey
Usopui Je)yn JO JUSWUISA0D

ysopeld enn

qeddeieng N ‘yes eAQpuEIRIA
US Aq smpep siy o) Juipuodsaa
jou pue juswdpsjmousjor-uou Furpiedoy|

"dIA 9] UOL]
‘eydnn [e wedues ys woly [IN parep
10119] € Jo Adoo papiemio) 6102°C1 €0
pajep ON OPIA JLLILIAI0S eyqes MO

"Jodar payiejop
v ysiany 0] pue Jopew oy
ouruexs 01 GL0T'TI'0l poep
1019] 9p1a pajsonbau u99q pey
YsopeIJ Jenn JO JUSLUWIDAOD

ysopulrd 1enn

qaeddeierg JNQ ‘yes eAopueIeiAl
Uys Aq smon9] sy 0} Juipuodsad
Jou pue juswgpajmouoe-uou Juipiegoy

"dJA 9[q U0} “IeqU0S Jewiny|
POUIA "YS woly 10T 11°6C paep
19719] ¢ Jo Adoo papiemio) 610z 21 €0
PaIZp ON 9PIA JRLILIAIIS BYqES IO

Zal

‘J1odair pajrejap
v ysiuny 0} pue Jopewr oy)
ouIuIexd 01 GLOT'TI'0l polep
19119] 9pIA pajsonbar uoaq puy
ysopei Jen JO JUSWWIOAOD)

sapelJ 1enn

quieysney ‘NQV ewny
fouelNl "ys Aq siopoep siy o3 Juipuodsal
J0u pue juowFpajmouor-uou Jurpieday|

"dIA 2]q UOJ] “IEjUOS Jewiny]
POUIA  "US wWoll (10T 11°0T pawep
10119[ € Jo Adoo papiemio] G102 ¢ 20
pajEp QN 9PIA JLLILIAINAG LUqES YO

91

"Jodau pajrejep
t UsiIng o) pue Jojeuwl oy
auimuexs 01 10z ZIH0 pawep
191391 9pIA pajsanbar ueaq puy
UsopelJ Jel JO JUIWUIOA0N)

ysopu.J Jenn

“IOPIR[] UONRNSIUTWPY J01ISI(T
pue eipup jo uonerodio) FuumorjnueAy
squi [e1o1nIy ‘ueaiey)
oyl Jsutede  Auowereo  uonnqLysIp
Burdjay pre 901y pue dwes juowremodwo
[e1008 JuLInp ‘PIrd VOTILIIAUT UT SWERY SIY
JO UOISSIWo pue uorneiAul uou Juipiedoy

"dIANL 919 UOT] Gemey] Jewiny|
JIOUSY YS  woldp 610201°1C  paep
101391 ¢ Jo Adoo papiemioj 610T T11°90
Parep ON 9PIA JBLILIAINNG LYqeS 30T

“Jaodalr pajiejep
¢ Usiung 0} pue Jepew oy
suiwexe 0} 6107’01’10 parep
19139] opIA pajsanbor useq puy
[SOpEI] Je1N JO JUSWUUIOAOL)

ysaperd aenn

OIS [eyquues ur.aneuunty
[1SYa) ur QensIdeAl [RUOISIAIJ-QNS pue
9010 JO Wopudjuadng 9o1nsi( unepng
@1ensIFeN 10msIq Aq spes ooydoayo)
Ty 0} Juipuodsar-uou  FuipieFoy|

"dIN 919, U0} ‘eAiney eniweygueg
alal LiO.1] 610T°60°60 pajep
10339] © Jo Adod papiemio) 6107°60°S1
palep ON 9PIA JeLIRIAI0S BqRS O]

b

"1odaa paqreop
C siany o) pue Jopew oy
suluexd 01 G10Z°L0O°EZ Paiep
1919 ap1A pejsenbar ueaq pey
USOpBIJ IL)IN JO JUOWUIOAQD)

ysaper g epn

"ssorgoad ur sem (eyqug 307) JUSLUIRIIR ]
JO uoIssag 193png 9yl st G1OTLOS] UO
Pa[upayos yoreyeg ‘9oniuwoy) Juruug(y
10LSIJ 91} JOo Junesw e Jo uone[eouro
10]  yoreayeg  ‘oensiSely  joLSIq
A} 0) suondAIpP Jo ansst Juipiefoy

"dIN R]qUOH e
Jeqreysyy LyS woldj 6107 L0l poep
1019] ¢ Jo Adoo papiemio) 6107 L0°S]
PAIRP ON 9PIA JRLILIDINAG Lrqrg YO

e




ourwiexe 01 (0z0Z'Z0'Cl pawep
10)19] opIA pajsonbar ueaq pey

Aq sBunoow moa1aal o) ui uonedonied
Joj  wiy  Guiwiojul  jou  pue  J9)9)

ugor MyS WOl 0Z0Z 1050 porep
101191 © Jo Adoo papiemio] 0Z0Z 10°LT

[BBUDET ISOA JO JuaWIUIOA0D) | eduag 1S9\ | S1y Jo Juawgpapmoujoe-uou Juipieday | pajep opIA  JeLILIAIAS  LyqrS Yol | ‘ST
‘1odar pajierop A . G .

v ysiang o} puv senmw o 10LISI( dIA 9]q U0 ‘ueyy] vZOppnILprg]

suruexe 01 §107°01°91 parp peqepiysimiy - ut 9w Junojiuow | P LYyS  wWodj 810T°60°L0  parep

19119] opIA pajsanbalr ueaq puy DUL[ITIA 10LSI JO STunQaW JO Jonpuod 197)9] v Jo Adod papiemio] S102°60°ST

[BFUDE ISOAN JO JUDWILIOAOD) | [euog 1S9\ | -uou  pue  uoneiedooo-uon Juipiedoy | parep 0N 9pIA JeLIRIOI0AS tyqus YO | hT
"1odaa pajierop

L oysiuing o) pue Jopew oy "dIN 2[q,uo]] ‘oAridng

ouruexs 01 9107'80°91 paep ‘[eBuag 1SOA\ ‘vInINg “IRNSISTIA JOLISIC | [nqeg LYS  Wol] 810T°LO°E] paep

10739] OpIA paysanbar uvaq pey AUy pue s[RIdII0 Ayl Aq JoIARyaqSIW 10119 © Jo Adod papiemio] §102°80°20

1B3UaE IS0\ JO juswuIoAon | [eBuag isopy | pue  ooojoid JO uong[oIA  FuIpIesey[ | PAIEp O 9PIA JLLILIIDS tyqes Yo | €T
“Ja0dar pajreiop

G ySIung o) pue Jojew ) ‘Teduag 1SoM ‘1N "dIA 9] UOF] “TOON

uluexe 01 §107°LOSO parep CUBPIBIA JO S[eIdjo pue OdE NS Aq | wesney WS wolj 8102 10°61 paiep

19)19] OpIA pajsenbar ueaq pey 101AeyRq Jadoadwr pue suopeoIINWWOD | 10)30] € Jo Ad0D papIeMIo] S10Z'90°C]

[eUog JSOA\ JO JuSWIWIPA0D) | [udueg Isop | 0 asuodsar-uou JuIpaedoy[ | parep QN ApIA JLLILIAIG Lyqug Jo1| ‘Tt

10daa ‘epedneN “10309]]0) .

paieiop e ysiuing o) pue Jayew PWsIq 9y Jsuede uone[oiA  [090joid "dIN 219, UO[ ‘09 LIEySay[

oUl eunwexs 0} 10T 10°1E pue  sy9ford  juowdoasp jueitodwi | eIy 1YS woly  810Z°01°60 parep

paiep 10)19] 9pIA pajsanbar usaq Jouopendneur  ‘ouo)s  uonepunoj | 19339 ¢ jo Adoo papiemio) 6102 10°1C

pey  eysIipO  JO  JUSWILIOAOD) BYSIPO Jo Buike] 1oy Sumiaur jou Suipaedoy[ | paep O apia JenIe)a10as eyqes yoi | iz

a0dar “JOLISI IpuByeey]

Pa[ILIap e ysiuing o) pue Jajew Ul Quojs  uonepunoj oy} ur  oweu "dN 9] UOH ‘0] LIBysay

OUl AurwEXd 0} §10T'L0O90 guipnpour’ jou pue suonouny [randneur | ey WS woly  §10Z7°S0'8T  parep

paiep 1o19] apIA pajsanbar usoq 10]  BuniAur - jou  ‘suonedIuNWIWoD | Japa] € Jo £doo papiemio) 8102°90°0C

pey  BYSIpO JO JUSWUIDAON [HIE ) 0) asuodsai-uou Juipaegdoyl | parep QN 9PIA JRLILIAINAS vyqes O | 0z
“Jodaa pajieyop

B oysiuany o) pue gonew ) “ysopei  aepn ‘(uoneonpy [eoIpajA) “dIN 9]q.UOI ‘Aepe X yTulg

ounwuexo 0} (0zOZ 10°01 poep Aieoroog qudiounig ‘Keqng ysafey i wedys ys wolj GOz cl el pawp

119 apia pajsenbar usaq pey JO 9[Iqou eIl o uo apewr SINS pue s[jea | 19)9] ¢ Jo Adod papiemio) 0Z0z 10°20

USOpeId Jepnn Jo juawuioAon | ysapeld e | auoydaje) o durpuodsor uou JuipieSoy| | parep ON 9PIA JLLILIOINAS eyqes Yo | 6l




1a0dau
PajIvIap © ysiuwIng 0} pue Jopew

) aulwexe 0} 0Z0Z'10°0T
Pajrep 1919] 9PIA pajsenbal uoaq

"JOLNSI BURSUDIA ‘UONRNSTUIWUPY
wmsiq oYy Aq vuesyoly “ndeflip  je
6107 “1PquR09(] Gz uo pray ‘@uweidold

uonnqrysip  oFexyoed pre  [eannonde
pue  (Ae@ 9oUBWIOAOND)  POOD))‘ UIp
upseysng,, JO UOINEIQA[AD JO UOISROD0
oy Juunp  paund  19)9]  uOnENAUL

"dIN 9] UOL ‘poyiey] yuisieyueys
quisdiq 1ys woiy 610zl 8T parep
191391 t Jo Adod papiemio] 0Z0zZ 10°80

pey jwiefmn Jo JUSWUIOAOD) jeaelnn Ol) UI sweu SIY JO UOISSTO Juipieday | paiep QN 9PIA ILLIBIINAS tyqes JoT | 6T
"110dax paiezop v ysiuing
0) pug Jopew oY) OUIWEXD TedeN Joysy ‘@1ensigeiA 1omsiq "dIA 2[q.UOI] ‘Aepe X ySuIg [e ]
0) 0Z0T'10°0T poIep 1919 9pIA pue J0j0e[j0p ‘ewneys nfuelN g Aq [-euysuy[. LIYS wolp G107 CILT pawep
paysonboxr uwoaq puy ysaperd ysapel S19119] 01 Fuikjdar jou pue senuRNFal | 19339] € Jo Ad0d papiemio] 0Z0Z 10°€0
CAYpejN  JO JUSWILIDAOD) CAYpRIN ‘sonnp  Jo  uondlpIep  Juipieday] | paaep O PIA ILLIL)2I0S vyqes NoT | ‘ST
‘uoegpueuley] 10109100 I9LISI
Jrodar paqrejep ‘eAmeiy  yseyeadier  1ys  Aq  sennp
e Usiung o) pue 1opew o Awyuawerped siy jo ofaeyosip oyy ul "dIN 919 U0 ‘Kopue]
oulwiexs 01 G10ZTI'01 peep uononusqo Juisned pue AoUanjIsuod SIY | ysojues ‘Ys wolj Gloc 11°81 powep
19)19] opIA pajsanbar usoq pey ur ueyepepun sowweigoad syuowdojoaop | 19339 © Jo Adod papiemio) 610z 2120
YIedsIieyyD  Jo  JUdWUIoA0n) | yredsmeyy) | ur uonejIAuI-uou Suipaedayl | parep QN 9pIA JLLILIAINAS vyqes O | LT
"310dox “JRGeULUILIES] JO UOnENSIuIWpy
pajielap e ysiuing o) pue o) 1wsig Aq Asuammsuoo  Awejuowierjied "dIA 919, uo} “rewiny Aelueg
o} Qumuexe 01 (10T LOET siy ur speford [eyuowdopasp jo 03 | 1puvg LYS WOl G10ZLOGO Poep
pajep 19119 9pia pajsonbor usaq souo)s uonepunoj jo Juikej/uonueingneur | 19191 € Jo Adoo papremio] 6107 L0 T]
pey eueduepa], jo juswuwioson | vueluep], | 0) uoneNAUI-uoOu Juipiedoy] | paep QN 9pIA JLLRRI0AS eyqus O | 9T

“110dax paqieiop

t ysiuang o) pue JIoyew o)

enpandipy ‘9jensigelN 10LsI(l

"dIN 9] UOJ] ‘vlieg




